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I, the Chairman of the Committee on Private Mcmben' Bills and Resolutions, 
having been authorised by the Committee to pl'CICnt the Report on their behalf, 
present this Nineteenth Report. _ 

2. The Committee met on 19 April, 1993 for-
I. Examination of tbe following Constitution (AmendmelJt) Bills under 

Rule 294(1)(a) of the Rules of Proccdure:-
(1) The Constitution (Amendment) BiU, 1993 (Amendment of artide 

253) by Shri George Fernandes. 
(2) The Constitution (Amendment) Bill, 1993 (Amendment of article 

163) by Shri Sudhir Giri. 
(3) The Constitution (Amendment) Bill, 1993 (Insertion of new article 

1M) by Shri Rajvir Singh. 
II. Qassification and allocation of time for discussion of Bills (vide 

Appendix) under clauses (b) and (c) of Rule 294(1) of the Rules of 
Procedure. 

Examination of Constitution (Amendment) Bills 
3. The Committee considered the BiUs and arrived at the following findings as 

a result of their examination of tbe Bills:-
Findings of the Committee 

(1) The Constitution (Amendment) Bill, 1993 (Amendment of article 253) 
by Shri George Fernandes. 

Tbe Bm seeks to amend article 253 of the Constitution with a view to 
providing that any law for giving effect to aay international treaty, agreement, 
etc. shall be deemed to bave been passed only if it is passed by each House of 
Parliament by a majority of the total mcmbenbip of that House and is also 
ratified by the Legislatures of not less than one-balf of the States by passing 
resolutions to that effect. 

After considering all aspects of the Bill, the Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 

(2) The Constitution (Amendment) Bm, 1993 (Amendment of article 163) 
by Shri Sudbir Girl. 

The BiD secks to amend article 163 of the Coastitution witb a view to omitting 
the provision tbat empowen tbe Governor to exercise certain functions in his 
disc:rction and thus making it mandatory for tbe Governor to function in 
accordance with the advice tendered by the Council of Ministers. 

After colllideliag all aspects of the BiD, the Committee recommend tbat the 
member may· be pcnaitted to move for leave to introduce tbe Bill. 

(3) The Constitution (Amendment) BiD, 1993 (llJSt:rtion of DeW article 
18A) by Shri Rajvir Singh. 
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The Bill .cD 10 iaIert a aew article 1" ia tbe CoUIIitutioa with a view to 
makiaa the riPt 10 adequate food • a FUDCIwntai JUpt. 

After coaIideriIll aU a.peclI of tIIC BiD, the Coaamittee recGllUllCad that the 
__ bcr may be permitted 10 move for leave to iDtroclucc the BiD. 

ClalllbtiofJ ad docatiofJ 01 time 10 BiI1I 
4. 1be Committee thea CODIidered cla';fic8tioa aDd aDocatioa of lillie 10 aiDe 

BiOI specified iD Appeadia. 
5. After CODIideriDa aD .pcdI of tbe Bilk, the Committee recoauaead tbat 

the foIIowial Biu. be placed ia catc.,., 'A':-
(1) 1be DcpoIit ...... nace aDd Credit Guanatec CorporatioD (Amead-

meat) BID, 1993 (Alaeadllleat 01 .ectioIJ 16) by Sbri Ram Naik. 
(2) The Sdledaled Cutes aDd Schedaled Tribes (RaervaIioD of Vacancies 

in POiIi .. d Semca) Bill, 1993 by Shri Ram Vilas P ....... 
(3) 1be CoaItitutioD (Ameadmeat) Bill, 1993 (AmelJdmclJt of.mdes B4 

IIJd 173) by Dr. B.O. J_d. 
(4) The OIIIi-Penoa One-Job Norm Bill, 1993 by Shri BhopDdra Jha. 
(5) The PromotioII aad Maintenance of Coauauaal aad c.te Harmony 

Bill, 1993 by Sliri Bholeaclra JU. 
1be Committee further recommend that aU the remaiaial four Bills be placed 

in catelory 'B'. The Committee recommeDd allocatioD of time for each of the B. u Ihown in column 5 of the AppeDdia. 
Recomme_tionl 

6. The Committee recommead tIIat-
(i) Sarvuhri Oeorae Femaada, Sudhir Oiri and Rajvir Sinp be permitted 

to move for leave to introduce their Constitution (Amendment) Bills; 
and 

(ii) The c1aaification .. d allocation of time to Billl by the Comminee. as 
shown in the Appeadix. be .peed to by the HoUle. 

NEW DELHI; 
19 April, 199J 

29 CluUlra. 1915 (SaA:a) 

S. MALLIlCARJUNAIAH. 
. CNUrmtIII, 

COIPIIfIitfH on PriWllr Mrmben' 
B;III_ RaolllliofU. 
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APPENDIX 

.... No. 
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I. 'DIe" Ie- 01 1M ..... (Aanl t) 159 01 1992 

•• Ita (A_.JI. If ., ___ ... -.1 .." 
SIIri y",* __ ..... 

2. 'DIe C . Ie- (A ' eM) ..... 1992 ll4 01 1992 
(~ .... .,..., J711 .." SIIri y ........ 
PMiI. 

3. 'DIe CInIe ___ ScM.. N. 1993 .." 18 of 1993 
SIIri y"'*. __ ..... 

4. 'DIe r-' c..diI ScM.. ... 1993 .." 19 of 1993 
SIari V"'*. __ r.dI. 

S. 'DIe o.pa.iI ___ Mel CNcII a....... 27 of 1993 
Cue ....... CA. 1 I) BiB. 1993 (bwrtII-
__ ., .... 161 .." SIari Ram ..... 

6. 'DIe H *Ied c.... IIIId Sdlechled TribeI (.... 29 of 1993 
___ 01 v-a. ..... IIId SeniceI) BIB. 
1993 .." SIIri ... v_ r-. 

7. 'DIe ec..itMica (A ...... _) llil. 1993 :zs of 1993 
(A __ 1JIf ., -*fa IU _ I7JI .." Dr. B.O. 
J8WIIIi. 

8. 'DIe 0-..... o-Job Norm Bil. 1993.." 9 of 1993 
SIIri ........... . 

9. 'DIe rra.oaa. IIIId ~ 01 eo.-n.J 22 of 1993 
IIIId c.. "-7 &iI. 1993 by Sbri ......... 
lila. 

~11131.&-1' •. 1113. 

CaIqory TIlDe 
__ r.u •• e.dId ........ 
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